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Registration Committee, 
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[Translation] 

Licensing policy for rO.liog {lour mills 

3861 SHRI DAL CHANDER JAIN: 
Will the· Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the policy in regard to issue of 
liceoces for rolling flour mills and when 
ttds .,olicy was laid down and Uie period 
for which it was formulated; 

(b) the circumstances in wbich this 
po1icy can be reviewed ; 

.. (c) tbe places where Government 
hne i'tSued tbe ticen~ for roiling lIour 
Iilins daridl the last tttree ,-ears ; trid 

(d) the citcumstances in which the 
licence has been issued to Sargodha 
Flour Mills, Jabalpur ? 

TH'E MINI~TBR. OF FOOD AND 
CIVIL SUPPLIES (RAO 'BIRBNDRA 
(SINGH) : (a) and (b). Keeping in view 
the capaoity a:lready created in the 
roller flour milling industry and !be 
level of utilisation by the ~"istin& units, 
the CentFaI Goverament had -decided in 
May. 1980, as a general policy not 
to issue fresh permissioos for setting up 
of roller flour mills in tbe country. The 
polic.y is reviewed froal time to time 
keeping in view the prevailing position. 

(c). Relaxa'ion in the general policy 
bas boon .. made dur~ng the ,last three 
years ooJy -ill respect of ..six cases 
pertaining to remotejhiJly ~ tribal .areas, in 
Jammu & Kashmir, MeahaJaya, MaiDi pur 

Member ..;Nomioated 

Mizoram. Nagaland and Arunachal 
Pradesh. where small scale units upto 
30 MTs per day capacity have bcco 
permitted. 

(d) During June~ 1979 to May. 
1980 a large number of new units with 
a capacity ul)to 30 MTs per day were 
permitted by various State Governments! 
Union Territories. MIs. Sargodba Roller 
Flour Mills, Jabalpur were also permitted 
by the Government of Madbya Pradesh 
to set up such a unit during this period. 
On completion this unit was granted a 
licence under tbe Wheat RoHer Plour 
Mit·ls (Licensing & Control) Order, 19S7 • 

Import of farm teduaolop 

'3862. SHRI JITENDRA PRA-
SADA: 

SHRI P&ATAPSINGH BAG­
H£L: 

W.Hl the Minister of AGRICULTURE 
AND RURAL DIiVBLOPMBNT be 
pleased to atale : 

(a) whether tbe Prime Minister-bad 
recently advised tbe scieatists to mate 
use of the scientific research and achieve. 
ments for the adoption of modem 
methods of cultivation by the farmers and 
to increase agricultural productiOIl ; 

(b) if so, whether Government propose 
to import farm tcCbnblQaJ to tbat rainted 
areas and barren land of desert areas could 
be c:onverted into feu ile land ·for agri­
culture 1lJ'Oduction ; and 

(c) if so, the details in this regard ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) (a) No specific 
advice of the Prime Minister in writing 
to Indian Council of Agricultural Research 
scientists in this regard appears to "have 
been received so far in this Department. 

(b) and (c). Does not arise. 

Recognition to Trade Unions 

3863. SHRIMATI VIDYAVATI 
CHATURVEDI : \\,ill the Minister of 
LABOUR be pJeased to state: 

(a) whether it is a fact that the 
recognition granted to trade unions by 
the Ministry after verification cannot 
be withdrawn by the management on 
1he pretext that it no longer enjoys the 
majority support unless it is cancelled 
by the Ministry after verification regarding 
the majority support; and 

(b) if so, action that can be taken by 
Governmen~ in case the managements 
act against this provision? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJ1AH): (a) and (b). As per Code of 
Discipline, when a Union has been recogni­
sed, there is to be no change in its position 
for a period of two years from the dafe of 
recognition provided it is Dot found 
responsible for a breach of the Code 
during this period. Unilateral withdrawal 
of recognition by the management for 
any other reason would be a breach of 
tl)e Code of Discipline by the manage­
ment inviting sanctions under the Code. 

[English] 

Marine Production in. Kerala 

.3864. SHRI K. MOH~NDAS: 

SHRI K. KUNJAMBU : 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Centre bas any 
special scheme to help Kerala to aug~ent 
. the marine production ; and 

(b) jf so~ tbe details tbereof ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI ·CHANDULAL 
CHANDRAKAR) (a) and (b). 
The Central Government have no special 
scheme in Kerala alone to augrr ent the 
marine fish production. However, number 
of programmes are teing implemented 
by the Centra] Government to promote 
marine fishery in Kerala along with other 
State/Union Territories. The Govern­
ment of Kerala have also taken up an 
integrated fisheries project with financial 
assistance from National Cooperative 
Development Corporation. 

Dr) land Development Board for Karoataka 

~866. SHRIMATI BASAVA RAJES­
WARI : Will the Minister of AGRICUL­
TURE AND RURAL DEVELOPMENT 
be pleased to state: 

(a) whether any proposal from tbe 
Karnataka Government has been received 
to provide special grants for the Dryland 
Development Board set up by State 
Government; and 

(b) jf so, action taken thereon and 
the quantum of assistance sought by 
State Government? 

THE MINISTER OF ST A TE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a) No, Sir. 

(b) Question does not arise. 

Deputation of officials abroad for· 
training in equines 

3867. KUMARI PUSHPA DEVI 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 




